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Central Admini sirati\/» Tribunal
Principal Bench, Neu Delhi,

RA-165«*'in OA-2246/92. R^nl/94 In 0S-1£D1/92anft,fWu^7 2/94 in 0A-2A1B/92.

New Delhi thi 8, the tt, Day of May, 1994.

Hon'blB fir. Dustice S.K. Dhaon, \/i ce-Chairman(3)
Hon'ble Mr. B.N. Ohoundiyal, PlemberCA)

in rA.2246/92/A-17l/94 in 0A-ieai/92 4
Rfl..172/9£ in 0A-2A18/92. iSte

istry*of Uater-R« seurcee, - -

2. The Chairman,
Central Water Commission,
Sewa Bhavan, R.K. Puram,
Neu Delhi.

3, The £xBCuti\/e Engineer,
Central Stores Oivn., ^
Central Water Cemmission,
R.K, Puram, Neu Delhi, Reuieu Applicants/

respondents in OA,

Respondent in RA/
applicant in OA.

(through Sh. Dog Singh)

RA.165/94 in DA-224 6/9 2 versus

Shr i Dayant Kumar Pathak,
S/o Sh. Kusheshuar Pathak,.
Assistant Electrician,
Central Stores Oivn. ,
Central Water Commission,
Uest Block 1, Wing No.4,
2nd Floor, R.K, ^Puram,
Neu Delhi,

RA-171/94 in DA-1601/92

Shri Raj ash Kumar Saini,
S/o Shri Veer Sain Saini,
Uorkcharged Khillaai,
under Executive Engineer,
Central Stores Division,
Central Water Commission,
West Block No.1, Wing No.4,
2nd Floor, R.K. Puram,
Neu Delhi.

RA-172/94 in 0A.241B/92

Respondent in RA/
applicant in OA

1, Shri Raj end er Sharma,
S/o Sh. Bhaguan ShJirma,
Carp#nter, Central Stores Oivn.,
Central Water Commission,
Uest Block No.-I, Wing No.4,
2nd Floor, R.K. Puram,
Neu Delhi.
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Sh, Raju Kashyap,
S/o Shrl Nikka Ram.

Sh, Oaya Ram,
S/o Sh, Canga Ram»

Shri Dali Singh,
S/o Sh, Bhup Singh^

Shri Giri Raj,
S/o Shri Mi shri Singh.

Shri Bijondra,
S/o Sh, Tota Ram.
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_ Sh. Ram Kuoiatli^iy
ft' S/o Sh, ,
-i. - • 1,'• s.

8. Sh, Udai Kumar^-'
s/o Shri Kurukul.n uru ul. Respondents in RA/

(Sf'l'l N0..2 to 6 uorklng to C»,tr,/sto/n"''

^ j. ^ OROER (BY CIRCUL ilTION)d.ll„er,d bj, Hcn'bl. Mr. 8.N. DHoundlyal, Hemborf*)

These rev/ieu applications have been filed
by tho rosoondents agoln.t tho common judgment dollv,r,d
on 10.02.94 in O.A.Nos. 223. 884, 1601, 224 64 2418 of
1992. The follouing dir sctlon s nor e gloenu

the respondent, .hsll prepw, , scheme
Tor r et ention and r egulari sation of the
Ca«liOl I a - e WHO• , . * oyux OA i tion or th«Casual Labourers employed by them. This It'

fh°f account the regt(f^rposts, that can be created, takino infnli. . . ---- -..wu .wwouiic tno reqwlerposts, that can be created, taking into'*
eccount the feet thet even if , p^rUculer I
evSrryear"'"? '̂''"*' «" levnched !every year. An assessment of the regular

2hnMfri be created on this basis jshould be made. For r egulari sation, all " I
those, who have completed 240 days service
in tuo consecutive years, should be given jpriority in accordance uith their length '
of service; ° -jtri

Iteul'd hi" "'V of ssrvlc.Should be given temporary status in accordance uith the instructions issued by
department o?' personnel from time to time
After comnletion (T the required period of'
service, they should be considered for
regularisation;
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(iii) Adhoc/tsmporary •mployeas should net bs
replaced by other ad hoc/temporary ernnloyee
and should be retained in preference to
their juniors and outsiders;

(iv) Such a scheme shall be submitted by the
•respondents for scru.tiny of this Tribunal
within a period of three months from the
date of communication of this order by the
petitioner to them.

The rev/ieu applicants claim that though the

impugned .^er is very much legal and has. bean paeeed
ef'ter glvSl^onstiiarabla thought, it

m

^rcar consular able thought, it ^fya|^la|ilt~;in

ratantien of juniar oaopla uhile rendBring'~the senlar *

people surplus. It is their contention that due te

financial constrainst and completion of works in hand

tl/C staff under different categories frem both Central

Store Oivision as well as Planning Division are likely
to be rendered surplus after 31.3. 1994. It has also been •

mentioned that the Ministry of Finance has emphasieed

surrender of 10^ of existing post under U/C Estt, also>

for declaring 10^ post on U/C establishment. They have

stated that due to financial constraints and lack of

schemes, the applicants uere not entitled for any re-

gularisation of their services.

There is nothing in these directions which

forces the review applicants to regularise casual workers
in the absence of any post. They can take into account ^
the latest position regarding the projects which are

continuing and reach the conclusion that no more regular
post can be created. The second dicoctdan only relates

to implementation ef the decision of the Oeptt. of ^

Personnel regarding temporary status being given to
casual workers who have uorked for 12h days. Certainly,
It c.nnot be accotsd th.t the epBllcents ulll not l.ol...nt
their own orders. The dir action No. 3 is based on a well • /
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established principle,

Ue, therefore, hold that no error apparent on

the face of judgernent has been brought out in the rev/ieu

applicotipns, uhigh hereby dismissed. It is reiterated

that a scheme prepared in the l^ghb of these directions,

shall be presented for scrutiny to this Tribunal uithin

the stipulated time.
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